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CENTRAL ADMINISTHATIVE THIBUNAL
ALIAHABAD BENCH
Uriginal Applicatien Ne,1051 of 1993

V.P, Singh ese Petitioener
Versus

Unien eof India and ars »+s Respendents
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By this petitien fileg nder Sectien 19 of

the Administrative Tribunsls act 1985, the petitiener

has seught & directien te the respendents fer giving him

eappeintment en Cempessienate greund and permitting him

le reside in the Gevernment dCCemmede tien in his OCCUp G =
tien alengwith Nis unmarried sister wnere he has been
living since Prier te the death of his father

Sri Harkeshwer Singh, Cable Jeintar whe died in harness

on 17.1,.,91 at the sge of 55 years,

2, The facts giving rise te this petitien are as
follews:

Late Shri Harkeshwar Singh was discharging the
duties of Cuble Jeinter under the Supervisien ef Respe~

naents Ne.3 Telecem District Ménager Allehabad when he

died on 17,1,9] &t the age of 55 Ycars leaving behing

the present pPetitiener and an unmérried daughtar as

dejendants en his inceme, The etherp three sens of the

Geceaseqd emp loyee Harkeshwar Singh were empleyed
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Merried and living Separately in the life_time eof deceased

Harkeshwar Singh,

3a After the death eof Sri Harkeshwar Singh, his widew
smt, #dam Pyari devi was living with her yeungest seon, the

petitiener and deughter Km, Rekhe Singh d#n the official

eCcemmedation which hﬂdngeen dlletted to late Harkeshwar
Singh, The widew Smt, %ap Fyari devi suffered frem Cancer

«nd died three menths after the death of her husband late

ari ‘‘arkeshwar Singh i,e, 21.,4,9]. Smt, Ham Pyari devi

ned sufferyged frem cancer end she ceuld net be saved inspite
of treatment, nccerding te the petitiensr the monetary
benefits received ss a result of death eof the decessed empley-
ee¢ Harkeshwar Singh was spent in the treatment ef deceased

Ram Pyari devi, the mether of the petitiener and the peti-

tisner with his Unmerried sister are in indigent circumstancaq

4, Befere her death omt, Hdem Pyari devi, the mether ef

the petitiener hid made @n é@pplicatien dated 21.2.91 (Anne-

Xure A=] te the petitien) te the respendent ne.3 fer giving
¢ suiteble appeintment te her youncest son, the petitianc:

en Cempassienate greund, The pPetitiener after the death

of his mether submittedq ih'annther spplicatien dated 7.8-91

(Annexure A4 te the petitien; te respendent ne,l,

D The respendents Censidered the applicatien ef the
petitiener alengwith the epplicatiens of ether Candidetes

fer appeintment te Greup 'C' pestg on Compassi snate greund
Put the petitisner wés net effered ‘sppeintment, hence the
petitiener filed the present petitien,
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6. . The respendents have resisited the claim of the
petitiener fer appeintment en Compessienete greunds en the
greund thet the deceased Harkeshwar Singh Geble Jeinter
- hed left behind him three earning sens and that the depe~
j ndants ef the deceased empleyee had received the death-cum-
retirﬁ?dgg;efits emeunting te ever rupees ene lakh, But
®S Eh& petitiener has explained{the ether sens of the

deceased were net dependants en the inceme eof the daceased
employee Hurkeshwar Singhfwne died leaving behind the
petitiener, his whdoew and unmarriedﬂggggﬁgﬁhha were real
dependants en the inceme of the deceased: The ether sens

of the deceased had separated during the life_time of the
deceased snd had separate families te suppert, The petitio-
y ner has given details of the members of the family eof each

ef his three brethers in his applicatien dated 7.8,91

.4 (Annexure A=4 te the petitien), The ameunt Teceived by way

oyl of desth-cum-retirtf*Benefitaon the desth of decessed was

utilised in the treatment of the petitiener's mether whe
died of cancer during a shert spen of time after the death
of the deceised empleyee, The indigent circumstances eof the
petitioner and his unmarried sister whe wer e the real
dependents en the inceme of the deceaséd employeetisfin my
epinien, fairly preved feor entitlement te an appeintment

®n Cempassiendte greund as a result ef death of his father

late Herkeshwar Singh whe died in harness,

7 Accerdingly, this petitien is allewed., The respe-
ndents are directed te offer a suitsble appeintment te the

petitianeﬁ’naving regard te his educatienal qualificatien
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8. There shall, hewevar, be ne erder as teo 't.‘-:-stvs'i:.;_":'

"4 _
ey . ; ' K’ K/b\.a—_
Vg - 4 Vice Chagirman
B | - fu‘ | | | 4
Dated: Feb ;.II 1994 ]

uv/



